FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process of Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF RCI INDUSTRIES AND TECHNOLOGIES
LIMITED

RELEVANT PARTICULARS

Name of Corporate Debtor

RCI INDUSTRIES AND TECHNOLOGIES
LIMITED

2. Date of Incorporation of Corporate debtor 7% January, 1992
3. Authority Under which corporate debtor is Registrar of Companies, Delhi
incorporated /Registered
4. Corporate Identity Number /Limited Liability | CIN: L74900DL1992PLC047055
Identity of corporate debtor
5. | Address of the registered office and principal | Registered office:
office (if any) of corporate debtor Unit No. 421, 4th Pearl Omaxe, Netaji Subhash
Place, Pitampura 110034, Delhi
Also at:
Production Unit #1:
Plot no. 84-85, HPSIDC Industrial Area, Baddi,
District Solan 173205, Himachal Pradesh
Production Unit #2:
Khasra No. 377/175 & 378/175 Village Rakh
Ram Singh, Tehsil - Nalagarh, District Solan
174101, Himachal Pradesh
6. Insolvency Commencement date in respect of | 25" November, 2022 (Order uploaded at NCLT
corporate debtor website on November 29, 2022)
7. Estimated Date of closure of insolvency | 24™ May, 2023 (180" day from the date of
resolution process commencement of Insolvency resolution process)
8. Name and Registration Number of Insolvency | Mr. Brijesh Singh Bhadauriya,
Professional acting as Interim Resolution | IBBI/IPA-002/IP-N01045/2020-2021/13385,
Professional AFA Valid till March 09, 2023
9. | Address and Email of the Interim Resolution | C-11/ 08, Mangal Apartment, Vasundhara
Professional as registered with the Board Enclave, Delhi 110096
Email: bsb@bsbandassociates.in
10. | Address and Email to be wused for | C-1I/08, Mangal Apartment, Vasundhara
Correspondence with the Interim Resolution | Enclave, Delhi 110096
Professional, if different from those given in | Email:
serial number 9 cirp.rei.industries.technologies@gmail.com
11. | Last Date of Submission of Claims 13" December, 2022 (14" day from the date of
receiving admission order)
12. | Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified | Not Applicable
to act as Authorised Representative of creditors
in a class (Three names for each class)
14. | (a) Relevant Forms and (a)Web Link:-

(b) Details of authorized representatives
are available at:-

https://ibbi.gov.in/home/downloads
(b) Not applicable
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Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench III, ordered the
commencement of a Corporate Insolvency Resolution Process against RCI INDUSTRIES AND
TECHNOLOGIES LIMITED on 25" November, 2022 (Order uploaded at NCLT website on November

29, 2022).

The creditors of RCI INDUSTRIES AND TECHNOLOGIES LIMITED are hereby called upon to
submit their claims with proof, on or before 13" December, 2022 (14" day from the date of receiving
admission order) to the Interim Resolution Professional at the correspondence address mentioned against

entry No. 10 only.

The Financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit claims with proof in person, by post or electronic means.

A financial creditor belonging to a class (Not Applicable), as listed against the entry No. 12, shall indicate
its choice of authorised representative from among the three insolvency professionals listed against entry
No.13 to act as authorised representative of the class [Not Applicable] in Form CA.

Submission of false or misleading proof of claims shall attract penalties.
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Brijesh Singh Bhadauriya,
IBBI/IPA-002/1P-N01045/2020-2021/13385,
AFA Valid till March 09, 2023
C-1V/ 08, Mangal Apartment, Vasundhara Enclave, Delhi 110096
Email: bsb@bsbandassociates.in, cirp.rei.industries.technologies@gmail.com

Place: New Delhi
Date: 30.11.2022
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homefirs

we ll take you home

Home First Finance Company India Private Limited
CIN:L65990MH2010PLC240703,

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES | AND OM BIO-CHEM SYSTEM
n the matter of Mis FCSL Asset PRIVATE LIMITED
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest Management Limited {CIN: (CIN: U24119DL2006PTC145896)

(Enforcement) Rules, 2002

Notice is hereby given te the public in general and in particular to the Bormower |5) and Co-Borrower (s) as per column (i) that the below descrbed immovable properties as per column (i) mortgagedicharged to the Secured Creditor, the physical
possession of which has been taken by the Authorised Officer of Home: First Finance Company India Limited for realization of its dues plus interest as detailed hereunder and whereas conseguent upon failure o repay the dues, the undersignedin
axercise of power conferred under Seclion 13(12) of the said Act proposes to realize dues by sale of the said propertylies and it will be sold on "As iswhere is”, "As iswhat is”, and “Whatever there i5” as described hereunder. The auction will be

Website: homefirstindia.com Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com
APPENDIX- IV-A [See proviso to rule 8 (6)]

conducted “On Line”, for the recovery of amount due from Borrower (5) and Co-Bommower ($) a5 per column (i), due 1o Home First Finance Company India Limited.

_ Section 13(4) of the Companies Act, 2013

S. Name Borrower (s) PROPERTY ADDRESS Date of | Demand Date of Market EMD Date and | LastDate & Time | Number of mosy sechion 14 of ne-Sompaslas. Ak seeking confirmation of alteration of thd

No. | and Demand | Notice |Possession| Value | Amount Time of of Submission Authorised 2013 read with atoresaid rules and [s Memorandum of Association of the Company

Co-Borrower (s) Notice | Amount Auction Of Emd & Officer fEDUONA LI IOINATIN \NiD.d FHIEts RNERE in terms of the special resolution passed at the

company in terms of the special resolution Extra Ordinary General Meeting held o

Documents passed at the Extra Ordinary General 14th September, 2022 to enable the compan)

: : : e Meeting held on 30.11.2022 10 enable the to change its Registered Office from "National

1. | chandrapal, ram ali Flat No. 5-1, 2nd Floor, Plot No.-r30, in ganesh nagar, niwaru road, jaipur | 10-04-2022 | 1494510 | 24-11-2022 | 13,05000 1,30500| 02-01-2023 2-12-2022 9782573183 campany fo give effect for such convarsian. Capital Territory of Delhi” to the "State of
Rajasthan 302012 {11am-2pm) {Upto S5pm) Any person whose interest Is likely to be Uttar Pradesh”. o

: : : = affected by the proposed changa/statlus Any person whose interest is likely to bg

E-Auction Service Provider E-Auction Website/For Details, Alc No: for depositing Branch IFSC Name of of the campany may deliver or cause ta be affected by the proposed change of the

Other terms & conditions EMDJother amount Code Beneficiary delivered or send by registered past of his registered office of the - company may delive

, —— _ objections supported by an affidavit stating either on  the ~MCA-21  porta)

Gompany Name : e-Procurement Technologies Lid. {Auction Tiger). hitp:!fwww homefirstindia. com 912020036268117- UTIBDD00395 Authorized Officer, the nature of his interest and grounds of (www.mca.gov.in) by filing investo

Help Line No 07235022160 [ 149/ 182
Contact Person : Ram Shanma -300002 3287

g-Mail id : ramprasadi@auctiontiger.net and suppori@auctontiger.net.

hitps/homefirst.auctiontiger.net

Home First Finance Company India

Lirnited -

Axis Bank Lid., MIDC, Andhen East.

Home First Finance
Company India Limited

Bid Increment Amount - Rs. 10,000/-. The sale will be done by the undersigned through e-auction platform provided at the Web Portal (hitps:fhomefirst auctiontiger.net). E-Auction Tender Document containing online e-auction bid form,
declaration, General Terms & Conditions of online auction sale are available al Portal Site. To the best of knowledge and information of the Authorized Officer, there is no encumbrance on the properties. However, the intending bidders should

“Farm Mo, INC-25A"

Before the Reglonal Director,
Ministry of Corporate Affairs
Marthern Region

In the matter of the Companias Act,

2013, section 14 of Companies Act,

2013 and rule 41 of the Companies
(Incorporation) Rules, 2014

UsT100DL2021PLC390382) having its

registered oMice al M-6, SF, karkel Graater

Kailash-ll Dalhi Central Dathi - 110044,
Applicant

Matice is haraby given 1o the ganeral public
that the company intending te make an
application to the Central Governmeni

oppasition to the concernad Regional
Direcior {B-2 Wing, Znd Flpgr, Paryavaran
Bhawan, CGO Complex, New Delhi
110003, within Twanty Ona days from the
date of publication of this notica with a copy
to the applicant compgeny &t its regisiered
office at the address mentianed below

FUI LLL ll‘IU. :I‘C'ZG
{PursuanttoRule 30 of the Companies
(Incorporation) Rules, 2014}
Before the Central Government, Regional
Director, Northern Region, New Delhi
In the matter of sub-section (4) of Section 13 0

Companies Act, 2013 and clause (a) of
sub-rule (5) of Rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of

having its Registered Office at
RZ-1 62 DABRI EXTN, EAST NASIRPUR
ROAD, NEW DELHI-110045
......... Applicant Company / Petitionef
NOTICE is hereby given to the General Publi
that the company proposes to makg
application to the Central Government undef

complaint form or cause to be  delivered of
send by registered post of his /her objections
supported by an affidavit stating the nature of
his / her interest and grounds of opposition ¢
the Regional Director, Northern Region
Ministry of Corporate Affairs, B-2 Wing, 2nq
Floor, Pt. Deendayal Antyodaya Bhawan, CG(
Complex, New Delhi-110003 within fourteer

make their own independent inguines regarding the encumbrances, tithe of property/ies put on auction and claims! ights' dues! affecting the property, prior to submitting their bid. The e-Auchon adveriisement does not constitute and will ot be
deemed to constitute any commitment or any representation of Home First. The property is being sobd with all the existing and fulure encumbrances whether known or unknown to Home First. The Authorsed Officer’ Secured Creditor shall nol be
responsibbe in any way for any third-party claims/ nghts/ dues, The sale shall be subject to rules/conditions prescribed under the securitization and Reconsiruction of Financial Assets and Enforcement of Secunty Interest Act, 2002,

STATUTORY 30 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002

The bormower/ quaraniors are hereby notified to pay the sum as mentioned in the demand nofice along with upfo date interest and ancillary expenses before the date of e-Auction, failing which the property will be auctioned! sokd and balance
dues, if any, will be recovered with inferest and cost.

Date: 01-12-2022,
Place: Jaipur

For and on behalf of the Applicant
Sdl-

Rakesh K. Jain

DIN: 00050524

M-&, 5F, Market Greater Kailash-l|
Delhi Central Delhl - 110048

Data: 30.11.2022
Place: New Delhi

(14) days from the date of publication of thig
notice with a copy to the applicant Company
at its Registered Office at the address
mentioned below :-

RZ-1 62 DABRI EXTN, EAST NASIRPUR
ROAD, NEW DELHI-110045

For & on behalf of

OM BIO-CHEM SYSTEM PRIVATE LIMITEL
Sd/

ASHOK KUMAR SINGH
(DIRECTOR]

DIN : 01263714

Sd/- Authonzed Officer,
Home First Finance Company India Private Limited

' T HDFC BANK

We understand your waorld

Date : 30.11.2022
Place : New Delhi

ADITYA BIRLA HOUSING FINANCE LIMITED

Registered Office- Indian Rayon Compound, Veraval, Gujarat — 362266
Branch Office- G Corporation Tech Park, Kasarvadavali, Ghodbunder Road, Thane -400607 (MH)

DEMAND NOTICE
(under Rule 3 (1) of Security Interest (Enforcement) Rules, 2002)
SUBSTITUTED SERVICE OF NOTICE U/s.13 (2) of SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND|
ENFORCEMENT OF SECURITY INTEREST ACT, 2002. = __ RELEVANTPARTICULARS
Notice is hereby given to the borrowers as mentioned below that since they have defaulted in repayment of the Credit facility availed by them from 1 \Name of Corporate Deblor RCI INDUSTRIES AND TECHNOLDGIES LIMITED
Aditya Birla Housing Finance Limited (ABHFL), their loan accounts have been classified as Non-Performing Assets in the books of the 2. | Date of incorparation of Comporate Debtor | Tih January, 1982
Company as per RBI guidelines thereto. Thereafter, ABHFL has issued demand notices under section 13(2) of the Securitization and 3, |Autherity under which Corparate Deblor is | Regsarar of Companies, Delhi
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI Act) on the last known addresses of the said bor- ncarporated | ragislensd

b ADITYA BIRLA

FORM A '
PUBLIC ANNOUNCEMENT

[ Under Regulation & of the insolvency and Bankmnuptcy Board of india
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016 |

FOR THE ATTENTION OF THE CREDITORS OF
RCI INDUSTRIES AND TECHNOLOGIES LIMITED

Legal Cell
Plot # 31, Majafgarh Industrial Area, Tower-A, 15t Floor, Shivaji Marg, Moti Nagar, New Delhi - 110015

DEMAND NOTICE
DEMAND NOTICE UNDER Sec 13(2) OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND
ENFORCEMENT OF SECURITY INTEREST ACT, 2002,
The following borrowers & co-bormowers availed 1he below mentioned secured loans from HOFC Bank Lid. the loans of below mentioned
borrawers & co-barrowers have been secured by the morgage of thair respactive praperties. As they have failed to adhare 1o the tems &
conditions of the respeciive loan agreements and had become imagquiar, thew lnans were classified as NPA's as per the RBI guidefines. Amaunis
due by them to HOFC Bank Lid are mentiened in the foflowing tatle and furthes interest on ihe said amounts shall alze be payabée as applicable
and the =ama wil ba charged with affect from their respaclive dales.

w1 w CAPITAL

rowers thereby. calling upon aqd Qemanding from them to repay the entire outsta_nding amount together. with further interest at thecontrgctu.al rate 4. |Compoarate Igantity Mo,/ Limited Liabalily | L749000L 1992PLCO4T05S Laan Loan availed Mame of Borrowaers & Outstanding as par Datails of Dats
on the aforesaid amount and incidental expenses, cost, charges etc. as stated in the said demand notices. However, the demand notice is also Identification Mo, of Gorporate Debior Alc No ! Product Co-borrowers! Martgagor 13(2WNotice Date Besaadan Aanits of NPA |
bemg Sel’ved by Way Of pUbl|Cat|0n, as per Rule 3 Of the SeCUnty |ntel‘eSt (Enforcement) RUleS, 2002 (SARFAESI RUleS): E "ll.:dl'GSS':f‘.'ll-:- 'I::giSIHrHIJ ;.:"-":E' -ﬂrlj Hegd ﬂﬂlﬁ' it Mo d21 Ath P'El""! GHE!E I"-"Elﬁl;l mzu:ﬂa Empll,le 1 rll1||5 H..l{. |I'|I.'1US’.TIE-'5 [Elﬂ'l'":"ﬁ'Er:l HF.-. Ed-.E-Ir.DEHII- Erﬂirﬁ Flrﬁt Fll:l::h' Iﬂ'i"‘":ll.:: H,I:l:lf :'5 1|:| EE-
SIT Name and Address Borrower/ Co-Borrower and Guarantor / NPA Date gate OF T~ Amount due as per principl office (¥ any) of Carporate Deblar| Subhash Place. Pitampura, Delhi-110034 1296621 | Overdraft Facility |  Through Ms Proprietor Me. Paneen| as on 01.11.2022 | Rights Of Out Of Property Bearing
{No emand| d Notice / D Also at: Production Unit #1: Piot No. 84-B5, HPSIDC : : Banzal | Notice Date: |No. 179 & 180 Area Measuri
Co-Guarantor & Loan A/C No. Noti emand Notice /as on Date ; pighd _ _ . | No. 2 ing
otice Ievdll, Aresn, Badid, Distict Solan, Himachal Pradesh-173205, B212040 LAP- 2. Mrs. Digna C Panicker {Co-borrower | 31st October 2022 | 25,00 + 25,90 Sq. Meters, Biock &
1 1. AMIT BHATIA; Dda, Sfs, Flat No. L-305, Ground Floor, Category 3, Sarita Vihar, | 01-11-2022 | 25-11-2022| Rs. 1,24,82,996.68]- (Rupees Productlan Unlt #2: Khasra Mo, 377475 & 3781475 MORTGAGE - & Mortgagory Wi Shri Parveen p:,::hera_[.; S&m.nr-T- Eiﬁlamd At
South Delhi, Delhi -110076. 2. MAMTA BHATIA Dda, Sfs, Flat No. L-305, Ground One Crore Twenty Four Lakh Willage Rakh Ram Singh, Tehsil-Watagarh, District Solan, GECL Bansal ' Rohini Residential Scheme
Floor, Category 3, Sarita Vihar, South Delhi, Delhi -110076. 3. M/S SRISHTI AUTO- Eighty Two Thousand Nine Himachal Pradesh-174101 3. Mr. Parveen Bansal (Co-bormower & sl ‘ il
MOBILES Dda, Sfs, Flat No. L 305, Ground Floor, Category 3, Sarita Vihar, South Hundred Ninety Six and Sixty B. |Insotvency commencement date in 2%th November, 2022 (Order uploadad at NCLT : r.1|:;r1g|;||;||:|r;n Sio S Rajendst Kumar Rahini, DBT. {progerty Owned By
Delhi, Delhi -110076. 4. AMIT BHATIA C/O M/S SRISHTI AUTOMOBILES, Gf, Shop Eight Paise Only) by way of raspect of Corparate Deblor wehsile an November 29, 2022) Raneal Mir. Parveen Bansal 8 Mrs, Digna
No. 9, Hari Singh Market, Kotla Road, Kotla Village, East Delhi, Delhi-110091. 5. M/S outstanding principal, arrears 7. |Estimated date of closure of insalvancy | 24th May, 2023 (1801h day from the date of € Panicker).

Since the nofices sentio you in the address i which wou criginally resiga  carry on business | personally works for gein has nof refemed to us, we
are constraingd to cause tis notice pubdshed, You are hereby called upon u's 13(2) of the above Act to discharge the above mentioned liabsity
wilh conlracted rate of intenast thenaupon from thelr respactive dates and other costs, charges ate. within B0 days of this notice failing which the
Bank will be exercsing a or any of the dghls w' Sac 13(4) of the above AcL You are also put to notica thal as per terns of Sec 13013) of the above
Al you shall nod transfer by sale, lease or otherwise the aforesaid secured assels.

Date: 01.12.2022,
Place: New Delhi

SRISHTI AUTOMOBILES Gf, Shop No. 9, Hari Singh Market, Kotla Road, Kotla
Village, East Delhi, Delhi-110091. Loan Account LNDELPNO-12190062907, charges) and interest till
LNDELPNO-12190062906, LNDELPNO-10210105429 & LNDELPNO-10210105430 17.11.2022.

DESCRIPTION OF IMMOVABLE PROPERTY)PROPERTIES MORTGAGED: All That Piece And Parcel Of Dda Sts Flat No. L 305, Ground Floor,
Category Tii, Sarita Vihar, New Delhi, Admeasuring 1380 Sq. Ft., And Bounded As: East: Open West: Flat No. 309/Entry North: Road & Park 8

South: Open.
We hereby call upon the borrower stated herein to pay us within 60 days from the date of this notice, the outstanding amount (s)together witn further|
interest thereon plus cost, charges, expenses, etc. thereto failing which we shall be at liberty to enforce the security interest including but not limited to
taking possession of and selling the secured asset entirely at your risk as to the cost and consequences.

Please note that as per section 13(13) of the SARFAESI Act, all of you are prohibited from transferring by way of sale, lease orotherwise, the afore- i
said secured assets without prior written consent of the Company. Any contravention of the said section by you shall invoke the penal provisions as
laid down under section 29 of the SARFAESI Act and / or any other legal provision in this regard. L
Please note that as per sub-section (8) of section 13 of the Act, if the dues of ABHFL together with all costs, charges and expenses incurred by
ABHFL are tendered to ABHFL at any time before the date fixed for sale or transfer, the secured asset shall not be sold or transferred by ABHFL,
and no further step shall be taken by ABHFL or transfer or sale of that secured asset.
Date: 01.12:2022

Place: DELHI

resolubion procass

| Maime and Regastration number of tha
msolvency professional asing as Intanm
Rasolution Frofessiona

Address & email of the merim resolilion
professional, a5 reglstered with 1ha board

(including accrued late commencemen] of Ingahaancy resclufion pracess)
Brijesh Singh Bhadauriya
Reg. Mo.: FBBYIPA-DOZIP-F01 (45/2030-202 1/13385
AFA Valid till March 0%, 2023

Add.: C-IIf 08, Manga! Apariment

viasunthara Enclave, Dehi- 11005

Email: bsb@bsbandassociates.in

Add.: C-IU (8, Margal Aparment,

Wagsurdhara Enclaeg, Dilhi-110096

o)

For HOFC Bank Ltd.,
Authorised Officer

10| Sdddress and @-mal 0 be s o
corespandance with the Interim
Resolution Professicnal

Lastdate for submesion of claims

13th Decamber, 2022 (148 day fram the date ol
freGeiving admisson order]
Mot Applicable

i

TATA

TATA CAPITAL HOUSING FINANCE LTD.

Registered Address: 11th Floor, Tower A, Peninsula Business Park,
Ganpatrao Kadam Marg, Lower Parel, Mumbai = 400013.
Branch Address: TATA CAPITAL HOUSING FINANCE LIMITED, B-36, 15t & 2Nd Floor,
Laipat Nagar - Part 2, Above Hdfc Bank, New Delhi 110024..
MOTICE FOR SALE OF IMMOVABLE PROPERTY
{Under Rule 8(6) read with Rule 31) of the Security Interest (Enforcement) Rules 2002)
E-Auction Motice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial

Classes of craghiors, T any, under ciauss [b) of

sup-sacion [BA) of secion 21, ascerlained by

iz Imlenm Rasolation Professional

11| Mames of insclvency professonas identifed

fo aclas authorsad rapreseniaive of craditors

inaciass (e names for each clags)

|| () Ralevant fomns avalsble &t

(b) Dateils of authonized rapresentafves
are available at

Mot Applicable

Sd/-~Authorised Officer
(Aditya Birla Housing Finance Limited) M

[afWeb Link: hitps:fibbi govinibomaidoenkoads
() Mot applicabie

HERO FINCORP LIMITED

Bofca is hansby giean that tha Masonal Company Lew Trbunal, Bew Delhi, Banch-lil, ordarad the - : ]
CiM: UT4E99DLISHIPLCOLETTE commencament of a Corporate Insclvency Resolution Process against RCI Industries And Technologies Assets and Enforcement of Security Interest Act, 2002 read with Rule 8{6} and Rule 9{1) of the Security
Regd Office: 34, Community Centre, Basant Lok, Vasani Vihar, New Delhi-10057 Limited on 25th Movember, 2022 | Order uploaded a1 MCLT wateita on Movembar 28, 2022 Interest {(Enforcement) Rules, 2002
HeroFInCorp. Tel: ON-4948T150 Fax: O11-494BT150, Email ltigation@heralincorp.com The: criitars of RCH Industries And Technelogies Limited are hesedy callied upon bo subimil ther claims Motice is hereby givan to the public in ganeral and in particular to the below Borower and! Co- Borrower, or their

Website: www.herofincorp.com
“APPENDIX-IV-A" [SEE PROVISO TO RULE 8(s)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
E-AUCTION SALE MOTICE FOR SALE OF IMMOVAELE PROPERTY IN TERMS OF SECURITISATION AND

wills prool, an o Belore 136 December, 2022 {1410 &y from Be date of recahang admssion ardar) 1o 1he
intesim Riesalution Prodessional at the correspondence address mentioned againstantry Moo 10 ondy,
Tha Finencial credilers shall submit their claims with proof by alactrorec means only. All athar credilors
rmay submil claimes with proolinpersen, By posd or eeciianic means
A finanelal crediler befonging 1o @ dass (Mol Applicable), & ligled agans) the entry Mo, 12, shall ndicale
its choice of suthanised represaentative fram among the thres insalvency prafessionals listed ageinss entry
Mo 13 ipactas authorised rapresentative of tha class [Mol Applcablajin Farm CA
Submission of false or misleading proof of claims shall attract panalties
Erijesh Singh Bhadauriya

Interim Resoiution Professional far RCI Industries And Technologies Limited

Reg. No.: IBEINPA-Q0ZP-NO10452020-2021/1 3365

legal heirgrepreseniatives (Borrowers) in particular that the below described immovable property morigaged fo
Tata Capital Housing Finance Lid. {TCHFL), the Possession of which has been taken by the Authonsed Officer of
TCHFL, will b2 =okd on 10-01-2023 on “As is where is" & “As is what is™ and "Whatever there is" basis for
recovery of outstanding dues from below mentioned Borrower and Co-Borrowers, The Reserve Price and the
Eamest Money Deposit is mentioned befow. Notice is hersby given thal, in the absence of any postponsment/
discontinuance of the sale, the said secured asset | property shall be sold by E- Auction at 2,00 P.M. on the said
10-01-2023. The sealed envelope containing Demand Draft of EMD for padicpating in E- Auction shall be
submitted 1o the Authorised Officer of the TCHFL on or before 089-01-2023 till 5.00 PM. at Branch address
TATA CAPITAL HOUSING FINANCE LIMITED, B-36, 15t & 2Nd Floor, Lajpat Magar - Part 2, Above Heélc Bank,
Mew Dalhi 110024..

RECOMSTRUCTION OF FINAMCIAL ASSETS ANMD ENFORCEMENT OF SECURITY INTEREST ACT, 2002 READ WITH
PROVISO TO RULE 8(4) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002

Motice is hereby given to the public in genaral and in particular to the Borrowers (B] that the below mentioned immavable
property mortgaged / charged to the Secured Creditor {Hera Fincorp Limited), the physical pessession of the below meantioned
immovable properiy has been taken by the Authorized Officer of Secured Creditor (Hero Fincorp Limited], will be sold on *As
I= where (s Basis" & "As is whal |z Bazls” & “whatever there |3 Basis® & *Without recourse Basis®™ on below mentioned date, for
recovery of amount as mentioned below, due to the Secured Creditor from the Borrower, The Reserve Price is mentionad below
and the sarnest money to be deposited s mentioned respectively,

Date : 300112022
Place: Maw Dalhi

Address of the Securlly The sale of the Secured Assel! Immovable Property will be on “as is where condition is* as per brief particulars
Mame of the Borrawer (B} / Guarantors (G) / with Address harged Sile e e Resarve Price (RP) (I'E:!_SE“M(I hErEIn_hEIuw
. M/s Jai Hind Flour Mill, Railway Read, Behind Chaudhary Tractor, | Property House No. 167/13, Fs.41,00,000/7- & = Sr.| Loan | Name of Borroweris)/ Amount as per Feserve Eamaest
Ganaur, Sonipat-131101, Situated At Abadi Deh, Jain Chﬂla ChOIamandaIam InveStment and No| Alc. Gu-hl:llrﬂh’érﬂﬁ:li.e'gl:ail Demand Hnrme Price Maoney
Alsa at: H.No. 241/13 Jain Gali, Ganaur Mandi, Ganaur, Sonipat-131101 | Mehalla, Ganaur, Tehsil Ganaur, | EMD Amount 10% of e Finance Company Limited Ne | Heir(s) | Legal
2. Mr. Naresh Jain H.Mo. 24113 lain Gali, Ganaur Mandi, Ganaur, Pﬁ?? 5‘,5'"'5'3"- Measuring the Reserve Price WS Representative/
Sonipat-131101 e q,}n ;':'rdﬁ 4 Othar Owrar Rs.4,10,000/- Corporate Office: No.2, Dare House, 1st Floor, NSC Bose Road, Chennai — 600 Guarantor(s)
3, Mr. Atul Jain (Co-Borrower/Addressee No. 3) H Mo, 241712 Jain Gali, | . Incremental 001. Branch Office: 1st & 2nd Floor, Plot Mo.6, Main Pusa Road, Karol Bagh, New , = = 2 f - :
Ganaur Mandi, Ganaur, Sonipat-131101 E::::hﬁr:piﬁyvsng;a: e Amount Delhi - 110 005 Contact No: Mr, Sudhir Tornar HL':I:l No. 9818460101 g 1.1 975 | Mr. Munesh Kumar Slo | Rs. 97,11,403)- (Rupees Ninsty .Hs, T2.80.000- Fs. 728000/
4, Ma. Manju Jaln (Co-BarrowerfAddresses Mo &) H.Mo. 241113 Jain | wesk House Rameshwar Das Rs 50,000/~ i I, : 305 | Mr Ghar.a.nl}as Sewen Lakh Eleven Thousand | (Rupees Seventy | (Rupees Seven
~ Gali, Ganaur Mandi, Ganaur, Sonipat 131101 : Re-call of Auction Notice under Rule 6(2) 4 | Mrs. Manjula Devi Wio | Four Hundred Three Only) Two Lakh Eighty | Lakh Twenty Eight
LosiDuin I ebrasias ol | oo ard Thos ol dated 04.11.2022- Loan Account No XOHEDEF00002431766 Mr. Munesh Kumar TR Thousand Only) | Thousand Ondy)
Outstanding Dues far | p o Time of On-Site Inspection of P EMD and Request letter of | E-Auction with e
recovery of which 5 ke :umz;:nﬂﬂh:nm i ::Inn ';;E' s 4 sif e -:I-T it Account No. and Name of borrower, Descriptions of the property Description of the Immovable Property: Al that piece & parcels of Residential Uni'Aparimant No. 1302, 13th
property is being seld p':,im ga rd, Proof of EH: 'I:ll m' g B il co- borrower, Mortgagors /Properties Floor, Block - B, Admeasuring 1820 5q, Feel {Super Area), Suated at JNC Greenwoods, Piot No. GH-1, Sector -
Rs525099258/- | On or bafare 03.01.2023, 10.00 AM to 500 FM | On or before 04.01.2023 upto | 05.01.2023 Loan Account No XOHEDEF00002431766) PLOT NO. 1-24, ADMEASURING 525 n:=:|. YRS, Dtanad- 20 01 A T TR i
(Rupees Fifty-Two Lakhs Authorized Officer: Mr. Kamal Sharma, 5 00 PM and EMD through | Time: 10,00 AM to 3. MOHAMMAD AKRAM SQMTRS, INDUSTRIAL SECTOR-A-1, AT Z.| 980 | Mr. PRAVEEN | Rs, 87 31,608/ (Rupees Exghty |  Rs. 1,14 33,000 Rs. 1143300
Fifty Thousand Mina Mab: TET&56T000 RTGS/MEFT 1.00 PM 3. M/S HONEST TRADERS, TRANS DELHI, SIGRATURE CITY GHAZIABAD 201 | KUMAR RANA. | Seven Lakh Thirty One Thousand | {Rupees One Crores | (Rupees Eleven Lakh
Hundred Hinety-Two and Email: kamal.sharma@herafincorp.com %HN.%T -i.EL;.H i S B | Mr.NAVEEN Six Hundred Eight Only) Fourtesn Lakh Thity | Forty Three Thousand
Fifty-Eight Paisa only] you can also contact: Mr. Ramesh Giri oy e e b L1 EARUA HL KUMAR RANA e AT Three Thousand Only) | Three Hindred  Cnly)
due as on 0607200 Mok Fa43488804, ramesh girl@heraolincerp.oom RAQ, AHATA KIDARA, HEW DELHI-110006 22072021 - :
; : g : E It is hereby informed that the Auction Motice under Rule 6(2) issued on 04.11.2022 for the Description of the Immovable Property: ALL THAT PIECE AND PARCEL OF THE IMMOVABLE PROPERTY
The Intending Purchasers / Bidders are required fo deposit EMD amount either through RTGS [/ NEFT or by way of Demand : . : - : : ; : : i: ; x
Draft f Pay arder In the Account Mo, 0003031004154, Name of the Beneliciary: *Hera Fincorp Limited®, IFSC Code: HOFCOOODO0O3 above loan account is hereby withdrawn .1t is pertinent to mention that the same is being E'EIF*E":!‘REE"DENTIALH‘IAT ﬂU}1rEEREDA5{.PARTTHE-"-.ITND.'MS 5111001 MEASU,RIHG'F'H AREADF 1345
Tarms and Candilions of the E-Auctian: withdrawn without prejudics to the rights of Cholamandalam Investment and Finance 0. FT{143.53 30, MTRS OMLEVEL 10 IN TOWER 51 ALONGWITH THE EXCLUSIVE RIGHT FOR OME CAR
.  E-Auction is being held on “As is where is Basis™ & “As is what is Basis™ & *whatever there is Basis” & “Without recourse Company Limited to issue fresh Motice being a Secured Creditor under the SARFAESI ACT, FARKING SPALEATMIM SIERRAGSLOGATEDAT SECTOR £8, GURGADN, HARYANA, FIN-122 002
?aai;‘ and will be cEnducled *online”, — - i SR——— 2002. Sd/f- Authorised Officer Cholamandalam At the Auction, the public genarally is invited to submit their bid(s) personally. The Borrower(s)/Co-Borrower (=) ane
s he E=Auction will be conducted thrawgh M/s E-Procurement Technelogies Lid, (Helpline Mai{s): DT%e 120005 T8/ 54 4 | Date : 01-12- mant Com i herety given last chance to pav the tofal dues with furtherinterest within 30 davs from §he daie of publication of this
9&,/531/583/549, 4351896643 and E-mail on support@auctiontigernet/ maulik.shrimaliauctiontiger.net) at their web Fnce: DELHL LR Lat ke AN e e ¥e i) ! E I

notice, failing which the Immovable Property will be sold as per schadule. The E auction will ba stopped if, amount
due as aforesaid, with interest and costs (incheding the cost of the sale) are tendered 1o the Authorised Officer or
proof i5 given to his satisfaction that the amount of such secured debd, interast and caosts has been paid before the
date of the auction. Mo officer ar other person, having any duty to perform in connecfion with this sale shall,
however, direclly or indirecthy bid for, acguire orattempt to acquire any interestin the immovable Propery sobd.

The sale shall be subsect to the conditions prescribed in the Security Intarast (Enforcemeant) Rules, 2002 and to the
following further conditions:

NOTE: The E-auction of the propertias will take place through portal hitps:ifbankauctions.in/ on 10-01-2023
between 2.00 PM to 3.00 PM with limited extension of 10 minutes each.

Terms and Condition; 1. The particulars specfied in the Schedule herein below have been stated fo the best of
the Infarmation of the undersigned, but the undersignad shall not be answerable for any error, misslatemant o
omission in thes proclamation. In the event of any dispute arising as o the amound bid, or as fo the bidder, the
Immaovable Property shatl at once again be put up bo auction subect 1o the discretion of the Authorised Officer. 2,
The Immovable Property shall not be sold balow tha Resarve Price. 3. Bid Incremeant Amourit will be: Rs.10,0000-
[Rupees Ten Thousand Only) 4. All the Bids subrmitied for the purchase of the property shall be accompanied by
Earnest Money as mentioned above by way of a Demand Draft tavoring the "TATA CAPITAL HOUSING FINANCE
LTD.” Payable al Branch address, The Darmand Drafts will be returned to the unsuccessful bidders after auction,
For payment of EMD theowgh NEFT/RTGS/IMPS, kindly contact Authorized Officer. 5. The highest bidder shall be
declared a5 successhul bidder provided always that he'she s legally qualifed to bid and provided further that the
bid amount is not less than the reseree price. I shall be in the discretion of the Authorised Officer to dedine
acceptance of the highest bid when the price offerad appears so clearly madequate a5 to make it inadvizable to do
50, 6. Forreasons recorded, it shall be in the discration of the Authorised Officer to adjourn/discontinue the sale,
7. Inspection of the Immovable Propery can be done on 03-01-2023 between 11 AM to 5.00 PM. with prics
appointment. 8. The person deciased as a successful bidder shall, immediately after such declaration, deposit
twenty-ive per cent of the amount of purchase money/bid which would include EMD amount io the Authonisad
Officar within 24Hrs and in default of such deposit, the proparty shall forthwith be put to frash auction/Sale by
privaie ireaty. 9. In case the initial deposit is made as above, the balance amount of the purchase money payable
shall be paid by the purchaser ko the Autharised Cfficer on or before the 15th day from the date of confirmation of
the sate of the proparty, exclusive of such day, or if the 13ih day be a Sunday or other holiday, then on the first offica
day after the 15th day. 10. In the event of default of any payment within the period menfioned above, the properiy
shall be put to fresh auction/Sale by pavate freaty.  The deposit incuding EMD shall stand forfeided by TATA
CAPITAL HOUSING FINANCE LTD and the defaulting purchaser shall lose all claims to the property. 11. Details of
any encumbrances, known to the TATA CAPITAL HOUSING FINANCE LTD, to which the property is Eabia: Hil.

portal https:/sarfaesiauctiontiger.net.

3, There s no encumbrance an the property which is in the knowledge of Secured Creditors. Howewer, the intending bidders
should make their own independent enguires regarding the encumbrances, title of property put on auction and claims/
rights/ dues/ affecting the property, prier to submitling their bids. In this regard, the E-Auction advertisement does not
congtifute and will not be deemed 1o consbifute ant cemmilment ar any representatian ol Hira F|.|'|Et|r'|'.'| LaFailéd,

4. The Authorized Officer / Secured Craditor shall not be responsible in any way for any third party claims/ rights/ dues. The
sale shall be subject to rules) conditions! prescribed under the Securitization and Reconstruction of Financial Asseis and
Enforcement of Securily Interest Act, 20032, The ather terms and eonditions af the E-Auction are published in the fall owing
website: hitps://sarfaesi.auctiontiger.net.

Sdy-
Authorized Dificer,
Hero Fincorp Limited

Home First Finance Company India Private Limited

Date: 01.12.2022,
Place: Sonipal, Haryana

CIN: L65990MH2010PLC240703
Website: homefirstindia.com Phone No.: 180030008425 Email ID: loanfirst@homefirstindia.com

NOTICE OF SALE THROUGH PRIVATE TREATY
Sale of Secured assets under Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 - (Notice Under Rule 8 (6))

The undersigned as Authorized Officer of Home First Finance Company India Limited (Home First) has taken over possession of the schedulas property, in lerms of section 13{4) of the subject act in connection with oulstanding duss payable by you to
us. Please rafer our Notice dated mentioned below, wharein we informed that we have published Auction Notice in the newspaper mantionad by fidng the Resarve Price as mentioned. The Auction was schedulad on the date as mentioned, The Auction
could mot be successhul due tolack of any bidder.

Pubsc atlarge is infarmed thal the secured property(ies) as mentioned in the Schedule are available for sale through Private Treaty, as per the leems agreeable to the Cormpany for realisation of Cormpany’s dues on *AS ISWHERE IS BASIS and "AS 13
WHAT IS BASIS”

Hence, in terms of the provisions of the subject Act and Rules made thereunder, we issue this notice to you 19 enable you to dischargs the amount due to the Company within 15 days from the date of this notice and take back the assets mentioned in the
schedule, faling which the assets will be sold to discharge the liabilities, This is without prejudice to any other rights avadable 1o the Company under the subject Act or any other law in forcs,

The interasted parties may contact the Authorized Cificer for further defails! clarfications and for submitting their offers. Sale shall be in accordance with the provisions of SARFAES] Act/ Fules.

S. | Location Name of the Account/ Details of property/ owner of the property Outstanding amount |  Date of Newspaper Date of Reserve No. of The Intending Bidder i advised fo maks their own independent inquiries regarding encumbrances on the property
No. Guarantors ason D_“'“"'d Notice | Sale Notice e-Auction Price Authorised including statulory liabilities arears of property tax, electricily alc. 12. For any olher details or for procedure online
i .1"‘ INR) .|;|_“ IN R:[ Officer training on e-auchion the prospective bidders may contact the Senvice Provider, Mis. 4Closure, Block No 605 A, Gth

1. | Kota Alok chand, Archna| Flat-B-5, Swaraj Khasra Mo 106,109,113, Vill Manpura. Baran Road , Tehsil ladpura B37 415 20/i0/2022 | Financial Express | 2901/2022 1210000 | AB19TBRSTT Floa#, M':'”""r‘q'_iam Commercial Complex, Ameerpet HFE'E'?‘?'E‘.“ ~ 500038 thn:-_;'.g."- its Em,m'"ar'm‘rf M.r'
Varma Knta Rajasthan 324001 ¥ Javsalta S . Subbarao, Maob. HIZ!.EHEG'DCII:IH . subharan@ha_nkau clions.in or Manish Bar_ma:. Email id
Manish.Bansal@tatacapiial.com Authorised ORficer Mobile No 8588983696, Please send wour query on

2. | Haridwar Radha . Mahendra| House on Plot No. 69 Khasra no63/54, Kasiun Enclave Ph 0, Village Jamalpur, 1 407 G54 sa/q0r20z2 | Financial Express | 20/11/2022 1602720 | 7011421719 WhatsApp Number — S998078669, 13. TDS of 1% will be applicable and payable by the highest bidder over the
Singh Kala Pargana Jwalapur, Tehsil- Dist. Haridwar Out side Magar Nigam, Haridwar- + Jansatta highest decaned bid amount. The payment needs to be deposited by highest bidder in the PAN of the owner

243408 borrowen(s) and the copy of the challan shall be submitted to our company. 14, Please refer io the below link

provided in secured craditor's website hitps: /it lyf3uazgBk for the above details

Please Note - TCHFL has not engaged any broker'agent apart from the mentioned aucticning pariner for
sale'auciion of this properly. Interested parbes should only contact the undersigned or the Authansed officer for all
queries and enqguiry in this matter.

Place: Ghaziabad
Date: 01-12-2022

STATUTORY 15 DAYS SALE NOTICE UNDER THE SARFAESI ACT, 2002

The borrowen guarantors are hereby notified to pay the sum as mentioned in the demand notice along with upto date interest and ancillary expenses before 15 days from the date of this notice, failing which the propery will be auctioned’ sold and
balance dues, if any, will be recoverad with interest and cost

Diate : 0122022
Placa : Kota, Haridwar

financi“. ep. .in

Signed by Authorized Officer,
Home Firg! Financa Company India Limitad

Sdl- Authorised Officer,
Tata Capital Housing Finance Lid.

New Delhi
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[.and for waste
plant near Beas
not suitable: HC

LEGAL CORRESPONDENT

SHIMLA, NOVEMBER 30
The Himachal Pradesh
High Court has restrained
the state authorities from
constructing a solid waste
management plant near the
Beas at Bhuntar in Kullu
district.

A Division Bench com-
prising Justice Sabina and
Justice Sushil Kukreja
passed the order on a peti-
tion that stated that of 11
bighas allotted to the Mar-
ket Committee, Bhuntar,
1.25 bighas were sought
for the construction of a
solid waste management
plant.

It was contended in the
petition that the Iland
sought for the plant was
adjacent to borewells of the
Jal Shakti Vibhag and the
Beas. It was requested that
land allotment for the plant
was liable to be cancelled
on these grounds.

It was further brought to
the notice of the court that
as the proposed site was
located near the Beas as
well the irrigation and
drinking water scheme of
the Jal Shakti Vibhag, in
case mixed solid waste was
handled at the site, there
would be chances of con-

WHAT PETITION SAYS

The solid and liquid waste at
the site will require to be sci-
entifically managed. There
will be chances of a foul smell
spreading in the vicinity.

tamination of ground
water/existing borewells of
the Jal Shakti Vibhag and
the Beas.

The solid and liquid
waste at the site would
require to be scientifically
managed. There would be
chances of a foul smell
spreading in the vicinity.

While allowing the peti-
tion, the court observed,
“Keeping in view the fact
that the site proposed for
the solid waste manage-
ment plant is near the
drinking water scheme of
the Jal Shakti Vibhag as
well as drinking water
borewells, we are of the con-
sidered opinion that it is not
suitable. Drinking water
will get contaminated,
which will lead to health
hazards instead of solving
any problem.”

However, the court clari-
fied that the authorities can
locate some other suitable
place for the plant consider-
ing the needs of the people
of the locality.

OSBlI State Bank of India

PREMISES REQUIRED ON RENT/LEASE
State Bank of India, RBO-Una, imyites offers an bahalf of State Bank of India from the
owners of premises preferably on the ground fioor area of Approx 1200-1500
Sg.ft(For Sr No 1), with Eleciricity Connection of 35-40KW, in the commercial
establishments in the below mentioned locations with all facilities including good
visibility, adequate power and water. The format for Technical bid and Price bid may
be downloaded from our official website hitps://'www.sbi.co.in at procurement
news of can be collected personally from the office of the undersigned/branch
during banking hours. SBI reserves the nght fo accept or reject anyfall offers
without assegning any reasans thereof. Last date of submission of Tender al this

affice will be 12.12.2022 at 3.00PM.

I L T

LS SR

(S| Name of |District Preferred Location with area

N, Branch

1| Ranital |Kangra| In and around Main Market Ranital with ample parking.
(New Branch)

E-mail:-rm5.zosim@sbi.co.in
Cont:- 8210380822

REGIONAL MANAGER
State Bank of India, [RBO-Una)

=

FORM A
PUBLIC ANNOUNCEMENT
[ Under Regulation & of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]

FOR THE ATTENTIOMN OF THE CREDITORS OF
RCI INDUSTRIES AND TECHNOLOGIES LIMITED

RELEVANT PARTICULARS

MWame of Corporate Debtor

RCI INDUSTRIES AND TECHNOLOGIES LIMITED

Diate of mconperation of Comporate Dedloe

Tth January, 1982

Autharity under which Corporate Deblor is
neamorated | registered

Camparate idensty Mo / Limited Liabslity
Wenlification Mo, of Corporale Deblor

£ | [ n.1| —i

Registrar of Companias, Delhi

“[L74an00L 198210047056

(2]

Address of the registarad office and
principal offica (i any) of Corporata Dabtor

Regd. Office: Unit Mo, 421, 4th Peard Omaxe, Netaji
Subhash Placa, Pitampura, Dalhi- 180034

Also . Production Unit #1: Flol Mo, 34-85 HPSIDG
Ind fraa, Baddi District Solan, Hmechal Pradesh-173205,
Produclion Unit #2: Khasra Mo, 377175 & 378175
YYilaga Rakh Ram Singh, Tehsil-Malagarh, Distrct Salan
Himachal Pradash-174101

E. | Insolvency commeancemeans data in
nespect of Carparabe Detrlar

5th Movamber, 2022 {Ordar uplcaded at MCLT
website an Movernber 29, 2022)

i, |Estimatad date of clisure of nsalvancy
resakilion procass

24th May, 2023 |180th day from the data of
commeancemant of Insalvency resolution procass)

& | Mane and Fsgestraban rumbsar al [Fe
insalvancy profassional acting as Intanm
Resalution Profassonal

Brijesh Singh Bhadauriya
Reg. No.: IEBINPA-D02IP-MIN(452020-202 111 3385
AFA Yalkd 151 March 09, 2023

& | Addrass & email of fie intanm resalution
profassanal, as megistanad with tha board

Add,: C-|I7 08, Mangal Aparfmenl,
‘Wasundhara Enclave, Defhi-110008
Emall: babi@bsbandassociates.in

1

k=

Achiress and g=mal (o be used far
covraspondencs with the Intesim
Resclufion Professioral

Add.; G-IV 08, Mangal Aparment,
asundhary Enclave, Delhi-110055
Email; crp. ol industrnies. echnologies@igmail com

1.

Las1 date for submasionof daims
sub-saciaon (B4 ) al section 21, ascerained by
fha Irdarim Resclution Professional

to actas authonsad representative of cradiors
in B chass hnee names bor esch class)

13th December, 2022 (14th day from the date of
receding admission -:lrdarl

12 Classes of crediors, i any, under ciause [b) of | Nol Applicatle

13| Mamas of insal NENGY m[ussmah idanified| Mol Aaplicable

HIMACHAL PRADESH

Che Cribune

CHANDIGARH THURSDAY| 1 DECEMBER 2022

To evade action, mining mafia Eachhealthblockto
using vehicles ‘sans no. plates’

RAVINDER SOOD

PALAMPUR, NOVEMBER 30
The Kangra police keep
impounding vehicles and
arresting drivers, who are
involved in illegal mining
in Jaisinghpur and Thural.
However, a majority of per-
sons escape police action
because most of the vehi-
cles have no number
plates and valid registra-
tion documents.

“The mining mafia is using
condemned tractor-trailers
and other vehicles by remov-
ing registration plates so that
the authorities cannot track
the vehicles. Interestingly, in
several cases whenever
police and mining officials
conduct raids on the illegal
mining sites, drivers escape
after leaving the vehicles
loaded with mining material
behind,” said villagers.

Information gathered
reveals that this issue was
raised by police officials in its
quarterly meeting.

A visit to Jaisinghpur
today showed that most of

the drivers operating in the
local rivers and rivulets for
the extraction of the mining
material had no valid driv-
ing licences. A majority of
the persons driving tractor
trailers and tippers are
immigrants belonging to
Uttar Pradesh, Bihar, and
Jharkhand. Such vehicles
are mostly used inside the
local rivers and rivulets to
carry stones and sand to
nearby stone crushers.
Residents of Halehar,

Four of agri varsity to
get training abroad

OUR CORRESPONDENT

PALAMPUR, NOVEMBER 30
One scientist and three
PhD scholars of the agricul-
ture university will under-
go advanced training in
Israel, Japan,Taiwan and
Turkey. They met Prof HK
Chaudhary, Vice-Chancel-
lor, here today.

Dr Parveen Sharma, pro-
fessor (Vegetable), will visit
Israel from December 1 to
February 28. He will undergo
an advance training on Pro-
tected Cultivation at the
Agricultural Research
Organisation, Israel. The VC
advised Dr Parveen to learn
the state-of-the-art research
techniques to augment
research work and explore
the possibility of post- doc-
toral training and collabora-
tive research project.

Prof Chaudhary also
interacted with Himanshu
Thakur, Khushwinder Kaur
and Ekta Kaushik, research
scholars, who are also leav-
ing for advanced trainings,
and advised them to experi-
ence the state-of-the-art
facilities to augment their
PhD research work.

Himanshu Thakur will
work for a month on DNA
sequencing techniques in
termites and their gutor-
ganisms at Okinawa Insti-
tute of Science and Tech-
nology, Japan, under the

14.| (8} Ridewant farms available ai
(b) Dedails of aulhceized mepresan|afes
are avalable at

=

{&]Wet Link: hitps:(fbhi gow.inhomedown loads
i) Mat applicable

Date : 30.11. 3022
| Place: Mew Dalki

Nofce is herebe' gheen Bhal the Nabonal Compary' Law Tribunal, Mew Dabi, Benghll, andened e
sommencemant af a Comparate nsolvency Resclution Process against RCH Industries And Technaloghes
Limited an 25th November, 2022 [ Crder uploadad at NCLT wabsile an Movember 23, 2022).

Thi cridilors ol RCH Indusines And Technologies Limibed are bereby called upan fosubmal thr claims
with procd, on or bafore 131h December, 2022 (148 day from tha date of recaiving admission ondar) fa the
Inkerrim Resoiution Profassaonal o the cormeaspondance adidnes: mentioned agains! entry No. S0anly

The Financial creditors shall submd thelr cams with proaf by electonic means anly. Al ather creditors
mey submit daims with procfin parson, by pestaralactranic means,

A firancial creditor befonging fo 8 ciss (ol Apobcabie), 3= lsted againg! he antry Me. 12, shall indicate
£z choice of authonsed represeniative from amang the theea insolvency professicnals ksted against endny
M 1340 a0 a4 sulhan ed reprasentalive of he class [NalApplicalile] in Form Ch

Submisslanof false or misleading proaf of clabms shall atiract penalties.

Brijesh Singh Bhadauriya

Intarim Resciufion Professional for RCI Indusiries And Technalogies Limitad
Rieg. No.: IEBVIPA-OO2P-NO1045/2020-2021713385)

OSBI WITAIT WF &%
State Bank of India
SARB, #40 SDA Complex, Zonal Office
Building, Kasumpti, Shimla - 171009,
Email: sbi.18185@sbi.co.in
E-AUCTION NOTICE
CORRIGENDUM
This has reference to the E-Auction Sale
Notice published on 26.11.2022 in The
Tribune & Dainik Tribune for Auction
scheduledon21.12.2022.
The details of Borrower - M/s Home Care
Products may be read as follows:-
Reserve Price is Rs. 22,12,000/-; EMD
AmountisRs. 2,21,200/- & Bid Increase
AmountisRs. 10,000/-.

Other terms & conditions will remain
same.

Date: 30.11.2022
Place: Shimla

AUTHORISED
OFFICER

0SBl STATE BANK OF INDIA

Stressed Assets Recovery Branch, Zonal Office Building, #40 SDA Commercial Complex, Kasumpti,
Shimla - 171009, Ph.: 0177-2626796, 2626795, E-mail: shi.18185@shi.co.in

and miterest therson,

Mame of the
Borrower | Guarantor

PHYSICAL POSSESSION NOTICE

Whereas, the undersigned being the Authorized Officer of STATE BANK OF INDIA, SARB BRAMCH, KASUMPTI, SHIMLA
[H.R.}, under Securitization and Reconstruction of Financial Assets and Enfarcement of Security Interest Act, 2002 and in exercise
of powers conferred under Section 13(2) and 13(12) read with RBule & & 9 of Security Interest (Enforcament) Rules, 2002, issued a
demand notice was issued on the dales mentioned against each account and stated hersinafter calling upaon them to repay the
amount within 60 days from the date of receipd of said nofice
The Borrower(s) having failed to repay the amount, notice is hereby given to the Borrower(z) and the public in general, that the
undersigned has taken PHYSICAL POSSESSION of the property described herein below in exercise of power conferred on him |
herunder sechon 13(4) ofthe said Act read with Rule 3 & 9 of the said Act on fhe dales menboned against each aceount

The Borroweer(s) in pariicular and the public is general are hareby cautioned not to deal with the property and any dealings with the
proparty will be subject 1o the charge of the STATE BANK OF INDIA, SARB BRANCH, KASUMPTI, SHIMLA (H.P.) for an amaunt

Date of

Description of the Deand

Assets

Date of
Physical

Amaount Ois as on the
Date of Notice + (intt. &

(Owner of the Property)

Borrower(s):-

Fio Pull Wala Bazar Una, Tehsil
& Distt. Una (H.P.).

Smt. Sudesh|Land measurng 0-01-97 Hecls. as
Mehan'Wio Sh. Tilak RajMehan, |detlalled below:-

Natice
03.01.2022

29.11.2022|Rs. 31,58,817/- a5 on

Passaszzion ather Charges Extra)

(a) Land

03.01.2022 + interest & other charges accrued thereupon

measuring 0-01-40 Hecds, being 14008736 share out of land measuring 0-57-38 Hects. comprised
of Khata Mo. 243, Khatoni Mo, 413, Khasra No. 2142, as entered in Jamabandi for the Year 2007-
2008, situated at Mohal Bharolian Khaerd, Tehsil & Distt. Una (H.P.) (b} Land measuring 0-00-57 Hecls. being 5713559 share oul of
land measuring 0-35-58 Hect. comprised of Khata No. 244, Khatoni Mo, 414, Khasra No. 2413, as enterad in Jamabands for the Year
S00T-2008, situated at Mohal Bharolian Khurd, Tehsil & Distl. Una (H.F.).

AUTHORISED OFFICER

eptpater 30y PB¢heindig  JRiaee: Bharalian Khurd, Una (H.P)

guidance of Dr Thomas
Bourguignon  beginning
December 1. Principal Sci-
entist, Entomology, Dr
Kuldeep Singh Verma is his
adviser in the university.

Khushwinder Kaur will
get one-month hands-on
training in angular leaf spot
of common bean at the Plant
Protection Central Research
Institute, Turkey. She will
work under the guidance of
plant pathologist Dr Sirel
Canpolat. Principal Scien-
tist, plant pathology, Dr
Amar Singh is her PhD
adviser in the university.

Ekta Kaushik will undergo
three-month research intern-
ship on ‘Evaluation of toma-
to genotypes against whitefly
and pin-worm’ at the World
Vegetable Centre, Taiwan,
from December 10 under the
supervision of Dr Srinivasan
Ramasamy, flagship pro-
gramme leader on safe and
sustainable value chains.

Principal Scientist, Ento-
moloy, Dr Ajay Sood is her
PhD adviser. Dr Ranbir
Singh Rana, Principal Inves-
tigator, said the scientist and
students had been sponsored
under the Indian Council of
Agricultural Research,
National Agricultural Higher
Education Project on Centre
of Advanced Agricultural
Science and Technology on
Protected Agriculture and
Natural farming.

Kayaking
expedition
endsinLahaul

TRIBUNE NEWS SERVICE

MANDI, NOVEMBER 30
A 75-km kayaking expedi-
tion concluded at Udaipur
in Lahaul and Spiti district
today. A team of the Atal
Bihari Vajpayee Institute of
Mountaineering and Allied
Sports (ABVIMAS), Manali,
had embarked on the expe-
dition from the Koksar
bridge in the Chandrabha-
ga river on November 28.

The event was organised
in collaboration with the
district administration and
the ABVIMAS, Manali.

Avinash Negi, Director of
ABVIMAS, said that the 75-
km kayaking expedition
completed successfully. It
was organised to promote
adventure sports and con-
serve nature in this tribal
district. He said, “We are
trying to get the expedition
entered in the Limca Book
of Records and the process
is underway.”

Thural, Lambagaon and
Jaisinghpur alleged that ille-
gal mining in the Neugal riv-
er, Mandh Khud, Haler khud
and Beas was rampant.
Sand-laden tippers and trol-
leys ply on roads. They even
cross the local police station
road but they have never
been checked or intercepted.
They said the mining depart-
ment and police should take
strict action against them.
Aprajita Chandel, SDM,
Jaisinghpur, when contact-

A SERIOUS MATTER

®® The matter has
come to my notice and |
will start a campaign for
the verification of
documents of such
vehicles. It is a serious
matter and defaulters
will be fined as per law.
—Aprajita Chandel, SDM, JAISINGHPUR,

/| JCB machines and a tipper

in a rivulet near Palampur.
PHOTO: RAVINDER SOOD

ed, said that the matter had
come to her notice and she
would start a campaign for
the verification of docu-
ments of such vehicles. She
said it was a serious matter
and defaulters would be
fined as per law.

Rajiv Kalia, District Min-
ing Officer, said as the verifi-
cation of such vehicles fell in
the jurisdiction of RTO and
SDM, he would also request
them to initiate action
against the defaulters.

have X-ray machine
for TB detection

OUR CORRESPONDENT
UNA, NOVEMBER 30

National Health Mission
(NHM) Director Hemraj
Bairwa today said that every
health block in Himachal
would be provided with at
least one mini-digital X-ray
machine that could easily
be transported to far flung
areas for the detection of
tuberculosis (TB).

He was presiding over a
district-level meeting of the
TB Alleviation Campaign
here. Director of Health
services Dr Gopal Beri and
Deputy Commissioner
Raghav Sharma attended
the meeting.

Bairwa  called upon
Health Department officials
to ensure that reduction in
the death rate due to TB by
applying new technical
interventions.

The Union Government
has set a target of a TB free
India by 2024. Dr Beri
directed the officials con-
cerned to ensure that the

The Union govt has
set target of TB- free
India by 2024

target was achieved in the
set time framework.

He also called for speed-
ing up the work of sample
collection.

WHO Adviser Dr Atmik
Nayar and Dr Ravinder pre-
sented a status report on
the TB alleviation pro-
gramme being run in the
district. A demonstration of
the mini-digital X-ray
machine for TB detection
was also given.

The Deputy Commission-
er said that 216 TB patients
in Una district had been
provided nourishment kits
through the intervention of
industrial houses and vol-
untary organisations. Chief
Medical Officer Dr Manju
Behl and District TB Pro-
gramme Officer Dr Ajay
Attri were also present.

More spurious drugs seized from Baddi unit

TRIBUNE NEWS SERVICE

SOLAN, NOVEMBER 30
A team of drug inspectors
and the police seized anoth-
er cache of spurious drugs
and raw material at a
godown on the bypass road
at Baddi last evening.
Navneet Marwaha, State
Drugs Controller, said a team
of drugs inspector and the
police searched a godown on
the Space 9 complex. They
found loose tablets purport-
ed to be telmisartan

(13.14kg), calcium carbonate
(17.9kg), bilayered tablets of
amlodipine and telmisartan
(1.67kg) and blended powder
purported to contain
telmisartan (5.86kg)
along with parts of
compression
machines that is five
sets of dies and
punches, used in compres-
sion of spurious tablets of
drotaverine and calcium
recovered earlier from
another godown at Baddi on
November 22.

Four samples were drawn
from the seized material,
which would be sent for lab
analysis. The premises was
searched in the pres-
ence of its owner
Mohit Bansal, who
disclosed that it was
rented to Trizal For-
mulation through its
partner Vishal Chaurasiya.
Officials had sealed the
premises and further probe
was under way to know the
origin of this material.

Spurious drugs worth more

than Rs 1 crore were seized
from a godown at Baddi on
November 22 and an unau-
thorised manufacturing unit
was sealed by the officials on
November 24. Three per-
sons, the kingpin Mohit
Bansal, an Agra resident,
Atul Gupta, an Auriaya resi-
dent, and Vijay Kaushal, an
Indore resident, were arrest-
ed under the Drugs and Cos-
metics Act, 1940, for manu-
facture of spurious drugs. All
three were in police custody
till December 1.
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A True Karam Yogi
18-08-1934 to 18-11-2022

Our beloved Late Sh. Rajinder Nath ji left us for his heavenly

abode on 18th November 2022,

- |

,--" -
,'"

Let’s honour and pay our obeisance to founder of CHAMAN VATIKA SCHOOL &
GOPI Group of Industries, a Karam Yogi, a Philanthropist, Visionary & an
Extraordinary Persona, who taught many the true meaning of honesty, hard-work and
humanity. He was the father not only to the i'ﬁm 1ly, but a father figure to many.
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PRAYER MEET
Friday, 2nd December 2022 ©
2:00 p.m. to 3:00 p.m.

Grief Stricken:

Kailash Gupta & Romesh Kumar Gupta

Narain Dass Aggarwal (Brother in Law)

Bina Gupta (Sister in Law)

Nisha Jain & Anil Jain (Daughter & Son in Law)
Reema Chopra & Daman Chopra (Daughter & Son in Law)
Renuka & Sushil Aggarwal (Nephew)
Preett & Rakesh Aggarwal (Nephew)
Bawa & Sanjiv Aggarwal (Nephew)
Nitika & Deepak Aggarwal (Nephew)

Aditi & Rahul Aggarwal (Nephew)
Radhika & Rohit Aggarwal (Nephew)
Amit Gupta & Deepika Gupta (Niece)
Meena & Umesh Jindal (Grandson)

Dhruv Jam (CGrandson)

Family, Friends & Staff
VENUE: CHAMAN VATIKA SCHOOL Auditorium

Ambala Chandigarh Highway, Ambala City 99960-29311. 98961-45200 |

Rishabh Jain (Grandson)
Ruhan Chopra (Grandson)
Urva Dutt & Balwant Singh (Sewak Putar)

T




' mﬁwmwm
= afreman

L

26.2 26.2 25.6 27.0

8.3 8.3

‘ oioﬁldl‘ 1 feger, 2022

AN AT TG g UTHGH i FHlrw = Siem 1 Fwfta
Tufst & 4,437 WiEE a ghy T T AH H A

qs‘fq'—cﬁc , 30 :ﬁrem ¢ 2

11.1 14.0

HCKK 'UEH'I'I.IFI ES LIMITED

Registered Office: 3, Sh

T— res.com, CIN: L
PRE-OFFER ADVERTISEMENT AND CORRIGENDUM TO THE DETAILED PUBLIC
STATEMENT UNDER REGULATION 18(7) IN TERMS OF SEBI (SUBSTANTIAL
ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011
Thig Pre-Offer Adverlisament and Comigandurm ba the Detailed Public Statamant is issuad by

Kunvary Finstock Private Limited ("Manager to the Offer), for and on behalf Mr. Amit
Maheshwarn [Acquirer’ along with Br. Kunal Maheshwarn [Deemed to be PACT) pursuant
1o regulation 18{7) of Securities and Exchange Board of India (Substantial Acquisition of
Shares and Taksovers) Regulations, 2011, as amended 'SEBI {SAST) Regulations, 20117,
in respect of the Open Offer to acquire 9,64 800 (Nine Lakh Sixdy-Four Thousand Six
Hundred) Equity Shares of T 16 08/ sach of HCKK Ventures Limited (Targal company' or
TC) representing 26% of the Voling Capdal of the Target Company. The Detailed Public
Slaterment ['DPS") with respect to the aforementioned Open Offer was made on September
26, 2022, in Financial Exprass (English), Mumbai Lakshadeap (Marathl) and Jansatla
(Hindi),

Shareholders of the Target Company are requested to kindly note the following:

1. Offfer Price: The Offer is being made at a price of T 16.08)- [Sixteen Rupees Eight
Paisa only) per Equity Share, payable in cash and there has been no revision in the
OfferPrice

2. Recommendations of the Committee of Independent Directors: A Commitiee of
Independent Directors of the TC ("IDC™) published its recommendation on the offer an
30th Novembaer, 2022 in Financial Exprazs (English], Mumbai Lakshadeep [Marathi)
and Jansatta (Hindi}. The IDC s of the opmion thal the Offer Price 1o the Publi;
Shareholders of the Tanget Company i fair and reasonable and is in fne with SEEBI
15A5T) Regealions, 2011, Public Shareholders may, therefore, independently
evaluate the offer and take an informed decision.

3. This Offer is not a competing offer in kerms of Regulation 20 of the SEBI Takeover
Regulations. There has been no compatitive bid to the Cifer.

4, The Leiter of Offer [('LoF"}) was mailed on 24th November, 2022 1o all the Public
Shareholders of the Target Company whose E-Mails 1D are registesad and physical
copes were dispalched on 241k November, 2022 1o all the Public Shareholders of the
Targat Company wha are holding Physical Equity Shares as appeared inits Register of
Members on 16801172022 (the "ldentified Date').

5. Pleasa note that a copy of the LOF [which includes the Form of Acceplance) is also
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avalable on the websites of SEB| {www.sebigovin), the Targel Company AR TR, BT e

iwnw hckkvenluras.com), the Registrar to the Offer {waww.purvashare.com), the
Manager (www.kunvani.com), BSE (www.bseindia.com), from which the Public
sharehokisrs can downloadiprnk the same,

6. There are curently no oulslanding corvertibie instruments to be converted into Equity
ahares of the Target Company af & future date, There has been no merger! de-merger
or spin-offin the Target Company during the past three years.

7. Instructions for PubSc Shareholders:

A. Incaseof Equity Shares are held in Physical Form:
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B. In case of Equity Shares are held in the Dematerialized Form: eigible
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In case of non-receipd of the LoF, the PubBc Shareholders holding the Equity
Shares may download the same from the websites of SEBI at www.zebi govin,
Manager to the Offar al www kunwarji.com, tha Regestrar 10 the Dffer al
wanw.purvashare com and BSE at www bseindia.com. Allermatively, they may
participaie in the Offer by providing their applicabion in plain papsr in writing
signed by all Shareholder(s), stating name, address, the number of Equity
Shares held, dient 10 number, OP name, DP 10 number, Folio Mo_ cerificate no.,
Distno., no (In case of physical shares) number of equity shares tendered and
olher relevant documents and olher relevant documents as mentioned on page
26 of the Lok
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12.  Revised Schedule of Activities:
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Email bel: niraj.thakkar@kunvarji.com;

Website: www kunvarji.com

Confact Person: Mr. Miraj Thakxar / Mr. Ronak Dhruve
Tel. Mo, : 079- GE6EI000

For and on behall of the Acquirer
Mr. Amit Mahashwari
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